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~:r.QI.2ilion', Mr. Just! ce R.K. Varma. v.e
Hon. Mr. V.K. Seth, Member(Il)

Shrl R.P. S1ngh learned counsel for

the applicant~ Sri C.S. Slngh, learned counsel

f or the respondents. fteard the learned counsel

for the applicant on the question of admission'"

learned counsel f or the appli~nt stated that

the applicant has been working as Sti>stitu-te

in place of his father as E.D. Runner from

2'.9r.91 till date intermittently and that the

father of the petitioner is to retire on 3l~8!.93'.

As such, the applicant MS prayed that instead
of anyone -tis. being put as a Subst.l tute in his

place, he rpay be allowed to continue till a

regular appQintment is made on the post d on

which he has been working as a Substitute:.
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The learned counsel far the respondents
i4w ~ p',y-q~IZJh

is .lso heard on this question~ Wefindlrelsonable
A

iC/~el' that the applicant be allowed to continue

as a.D. Runner as a Substitute till a regular

appointment is made and we, do hereby grant
the prayer and direct accordingly',

With the above direction this petition

shall stand disposed of.
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